
CENTRAL ADMINISTRATIVE TRIBUNAL 
PRINCIPAL BENCH 

 
O.A. No. 4580/2015  

  
 

New Delhi, this the 18th day of January, 2017 
 

 
HON’BLE MR. SHEKHAR AGARWAL, MEMBER (A) 
HON’BLE MR. RAJ VIR SHARMA, MEMBER (J) 
 
1. Asha Chauhan,  
  W/o. Mr. Satendra Chauhan, 
  R/o RZ, 26P/46E, Indira Park, 
  Gali No.7, New Palam Colony, 
  New Delhi-45. 
  

2. Najeeb Fatma, 
  W/o. Mr. Tasveer Ahmed, 
  R/o  B-20, S2, Savera Apartment, 
  Dilshad Colony, Delhi-95 
   
 
3. Soban Singh Rawat 
  S/o. Mr. Bhagwan Singh Rawat, 
  R/o House No.21, Type II, Old Colony, 
  IHBAS Campus, Dilshad Garden, 

Delhi-95 
   
4. Suresh Kumar Yadav, 
  S/o. Mr. Jhoothar Singh, 
  R/o Qr. No.11, Type II, Old Colony, 
  IHBAS Campus,  

Delhi-95 
   
5. Lalit Kumar 
  S/o. Mr.Sukhbir Singh,  
  R/o 1/3676, Ramnagar Extension, 
   Loni Road, Shahadra, Delhi-32  
   
6. Kaushal Sharma 
  S/o. Late Agin Dutt Sharma 
  R/o H.No.439, Gali No.1, 
  Chandralok Colony, Shahadra,Delhi 
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7. Jaidev Sharma 
  S/o.Sh. Ram Dutt Sharma, 
  R/o 8/108, Sector3, Rajinder Nagar, 
  Sahibabad,Ghaziabad.   ...Applicants 
 
(By Advocate : Shri Shekhar Kumar) 
 
 
                   Versus 
  
 
 
1. Government of NCT of Delhi 
  Through its Chief Secretary  
  IP Estate, Players Building, 
   New Delhi. 
  
   
2. Union of India 
  Through its Secretary  
  Ministry of Health and Family Welfare 
   Govt. of India, Nirman Bhawan, 
         New Delhi. 
  
 
3. The Director 
  Institute of Human Behaviour and  Allied  
  Sciences (IHBAS) 
   GT Road, Dilshad Garden 
   Delhi.                    ...Respondent 
 
(By Advocate : Shri Hanu Bhaskar for R-2) 
 
 
 

O R D E R  (O R A L) 
 
Hon’ble Shekhar Agarwal, Member (A) 

  

       None for the applicants.    It is seen that on the last few 

dates also there was no appearance on behalf of the 
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applicants.  It, therefore, appears that they are no longer 

interested in pursuing this OA.  Moreover, learned counsel for 

the respondents has submitted that respondent No.3, 

Institute of Human Behaviour & Allied Sciences, is not notified 

under the AT Act, 1985 and, therefore, this Tribunal does not 

have jurisdiction to entertain this OA.  

2.    Accordingly, this OA is dismissed for default of 

appearance and non-prosecution as well as for want of 

jurisdiction. 

 

(Raj Vir Sharma)                              (Shekhar Agarwal) 
Member(J)                                           Member(A) 
 
 
/rb/ 
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